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New Delhi Déted this the " day of Oct., 1998,

HON $BLE MR, S, R, ADIGE, VICE CHAT RN AN (8

1. National Federation of Railway
Porters, Vendors and Bearers, -
(A Registered Union),
having its Registration.
Noe1118 of 1966 thmwugh
its General Sacretawy, -

Shri Raghavendra Gumashta
having its Registered 0ffice
at 7- Jantar Mantar Rad,
Nguw DBlhi"01o '

2. Daya Ram,
/o Shri Jhulai
working as (mmission Vendor .
at. Railway Station Varanasi Cantt. of
- Northem Railuaye

30 Giriraj Tiuwarp,

- 5/o Shri Mahesh Ti,Ari, ,
working as mmission Vendor at

" Ralluay Station Varanasi Cantty of
Northem Rgilway

(By Adwecate: shri- VoKeGarg) @ Lo
e rsus A

1. Union of India
through :
the Secretary,
Ministry of Railyays,
Rail Bhawan,
New Dolhi =01,

2, Chairmman,
Rail yay Bozard,
Rail Bhawan,
New Delhi =01,

3. General Managsr (mmercial),
Northem Railuay, :
Bamda Huse,

New Delhi =01

4. Divisional Railway Manager,
Northermn Ralilusy,
Oi visional 0ffice,
Hazaratganj, .
Lucknou (Ups,

5. Assistant (mmercial Manager,

Northemn Railuway,
Varanasi Cantt, (Up) «eeoq RBSpondents,
(By adwecate: MrsiBe Sunita Rao )
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foplicant psscciation and two others, both of
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whom zre working at Varanasi as (ommission VYendors,
on behalf of other (ommission Vendors all prking
at Varanasi, seek absomption as regular Gow ‘0!

employees in the railuways.

2, Rule 16(1)caT(Procedure} Rules provides
that an application shall ordinarily be filed by.
an applicant with the Registrer of the Bench

within whoss jurisdiction

"1) the =zpplicent is posted for the tima
being or

ii) the cause of action wholly or in part

has aricsen

provided that with the leave of the Chaiman, thg
application may bs filed with the Registrar of the
Principal " Bench and subject to the orders under
sgction 25, such epplication shall be heard and
disposed of by the Bench which has jurisdiction

ovar the matter.

B Adnittedly all the spplicants on uhose
behalf this Op has been filed are working in

Varanasi (Para 1.1 of 0a) and their cause of sction
nemely claim for sbsomption as regular Group 1ot
employees has alse arisen. at LaranaSi,v and are to bga
attended to by Respondents No.4 and 5 who come within
the jurisdiction of the allahabad Bendt of CaT,
P’lerely‘becaUs,e the Union of India and Railuway Board
as ywell as ’ché GeMo { Dmmerciall, Northem Railuay
have ‘been -impleaded.2s _réspondents does not gi e
applicants a cause of action uhiwh ‘comss within

the jurisdiction of the Princibal Ben chye

4. There is also no order of Hon'ble Chaimman for

retention of this 0a befors the Principal Bench,
-
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5 No doubt the Dslhi High purt?s judgment
dated 20,5.94 in CWP No,1352/93 Nationel
Federztion of Reilyay Porters & Bearsrs Vs, UOI
& Orsey af‘te? discussing the relevant provisions
of the A.T. Act held that it had no jurisdiction
in the matter, after which spplicant association
- ha_s. spproached the CAT but that judoment does
not give ths Principal Bench of the Tribunal
jurisdiction in this particular 0a where Dmmission
Vendo rsworking in Varanasi are seeking sbscmtion
as regular Grow *D' employees, in viesw of _
the provisions of Rule 6{i} CAT(P ocedure) Rulas
and in the sbsence of any crders of Hon ’ble‘
Chaimsn for retention of this 0A before Principal
Ben che
Ge In the result this 0n is diesmissed for lack
of jurisdiction giving liberty to spplicants to
app roach the app ropriate legel forun in ace rdan ce

with law, if so adviseds No wets
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